LEGISLATIVE ASSEMBLY SECRETARIAT
NATIONAL CAPITAL TERRITORY OF DELHI
OLD SECRETARIAT, DELHI-110054

BULLETIN PART-II
(General information relating to Legislative and other Matters)
Monday, 02 June, 2025/12, Jyeshta, 1947 (Shaka)

No. 20

Sub: Constitution of House Committees of Eighth Legislative Assembly for the year 2025-2026.

Hon’ble Members are hereby informed that the Hon’ble Speaker is pleased to constitute the

Committee on welfare of Senior citizens and Committee on Welfare of Transgenders and Persons
with Disability for the year 2025-26. The Rules for the Committees shall be as follows :-

I-
1.

Committee on Welfare of Senior Citizens:
Constitution of the Committee

There shall be a Committee on the Welfare of Senior Citizens, consisting of not more than
nine members, to be nominated by the Speaker:

Provided that a Minister shall not be nominated as a member of the Committee and that if a
member after his nomination to the Committee is appointed a Minister, he shall cease to be a
member of the Committee from the date of such appointment.

. Functions of the Committee

The following shall be the functions of the Committee -

a. To review the progress and implementation of the welfare programmes and other
ameliorative measures for Senior Citizens and report to the House as to the measures that
should be taken by the Government in respect of matters within their purview.

b. To examine, the complaints and representations regarding, -

(i) the implementation and execution of various schemes of the Government for Senior
Citizens;

(i1) the functioning of private and government institutions and Departments dealing with
the matters of Senior Citizens;

c. To ensure that the funds allotted by the Government for senior citizens are properly utilised
for the purpose for which it was intended.

d. To suggest remedial measures for any or all of the above mentioned matters.

e. To examine such other matters as are specifically referred to it by the House or the Speaker.
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IT - Committee on Welfare of Transgenders and Persons with Disability:
1. Constitution of the Committee

There shall be a Committee on the Welfare of Transgenders and Persons with Disability,
consisting of not more than nine members, to be nominated by the Speaker:

Provided that a Minister shall not be nominated as a member of the Committee and that if a
member after his nomination to the Committee is appointed a Minister, he shall cease to be a
member of the Committee from the date of such appointment.

2. Functions of the Committee
The following shall be the functions of the Committee -

a. To review the progress and implementation of the welfare programmes and other
ameliorative measures for Transgenders and Persons with Disability and report to the House
as to the measures that should be taken by the Government in respect of matters within their
purview.

b. To examine, the complaints and representations regarding, -

(i) the implementation and execution of various schemes of the Government for
Transgenders and Persons with Disability;

(i1) the functioning of private and government institutions and Departments dealing with the
matters of Transgenders and Persons with Disability;

c. To ensure that the funds allotted by the Government for Transgenders and Persons with
Disability are properly utilised for the purpose for which it was intended.

d. To suggest remedial measures for any or all of the above mentioned matters.

e. To examine such other matters as are specifically referred to it by the House or the Speaker.

Ranjeet Singh
Secretary
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